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-shri Manish Nigam for the applicant.
shri R,s. Siddlqui for the respondents

Learned’ counsel for the. applicant s éeks
permission of the Tribunal to withdray
the oa, with liberty to filo a :Cresh one.

Accordingly, permission is granted ith "
liberty tol file a "fresh OA._ !
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The QA is dismlssed as- wathdrawn.

The learned counsel for the applicant
is dirécted to make necessary endorsement

{oe withdrawal, ktthe=Registey.
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